
AGR HAYA A2S, J90.5( A) Wr;1 tell n. w~rs 

Sector jn A dbra Pr de b durin the 
current Fiv Ye r Plan period; and 

(b) the a, t ~ given to ndhra 
Pradesh overnme.ot durin the current 
Plan p riod for the tourist development 
programme in the tat ? 

Y I i 
OURJSM 

ASHO 
epartment taken up 

. cherne in the current i e 
ndhra Prade h :-

(i ) ouri l Bungal " with a 'apacity 
of 64 bed was built at Warangal 
and commi sioned in J 9 O. the 
o. t of this project w R. 10. 30 

lakh .. 

(ii ) Ind ia ouri m De\clopment 
rpo ra tion au mented by pendin 

R . 3.6 1 lakhs in the current plan, 
their transp I t fleet in Hyderabad . 
bringing i l up to a trength of 11 
vehicle c mpri~ing 3 Amba dor 
cars, 4 merceds Benz air-co ndi· 
tioned car , and 4 coa hes 

]t wa prop cd to t up a 53-room 
3· tar hot 1 at Hyd rabad for R - . 195.50 
1 kb a a 'o int eotur t \ e n the ITO 
and the Andhra Pr de h Travel . T urism 
De eJopment rp ration . The cQuity 
ontribution of ITO was to bc Rs. 40 

lakh. Howe er the tate Government ba 
in May t 8J intim ted th t it a ~ not in .. 
po ilion to r tlrticipate in ttl jnint venture 
project. 

he J)epartment h rou ht out a 
variet.y of pubJi ity mat ri I f r di .ribution 
in India and abro d on An hr Prade h 
includin . fold r on Hyder bad in rabi~ 
for th b ma e+. It ha 1 0 invited 
durin tbe current PI n a numb r or travel 
writ r ~ no te vel ft · on f miJiari .tjon 
tour to Andhra rad h fro a nu b r of 
countrie. includin the U. . Au tr Hat 

. A. Japan and 'ingapoce. 

D mand of Cia . IOfficu 
for R vi 'ion or Pay 

*351. SHRI G 0 
Will the Mini ter of 
to state: 

(a) when were 
Cl 5S I officer 
revised : 

the wage 
of the 

L.J.C. 

cales of the 
L.I. . la t 

(b) whether (here hav been demand 
for revision f pay cales of the CIa ( 
officer of the .T. .; and 

(c) \\ hat action Government prop t 

take th r oa ? 

H ~ DEPUT 
MINI TRY 0 JNA E (SHRI J 
DHANA POOJAR Y) : (a) to (c) Scale 0 
pay of Class 1 Officer (Jf the Lire In urance 
Corporation of India were revi cd Ja t in 
1 70. In t rm of the e ttJement of 1970 
with the ederation of la ] Officer 
A~soc;ation of the orporation, th e 
calc remain d operative during the peri d 

from 1.4.19 9 to 3 1. .197. A fr 
bart r of emand ,. a received from th 
e~eralj n in Marchi 1973. Keeping th 
ame in view, rcvi cd cale. of p y etc. 

wcre offered to the fficer one in 1 74 
and a in in 19 O. n both th o 'c ion 
tbe offie rs we c d lined 
that the anumolie in the gro em 
r i abJe by la. s T ffi er. and In 

mpJ yce. in over Jappin tagC's had no 
been fulJy removed . I T R di .Ioratio 

itbin the wage Mf ucture of th employ c 
of the orporati n bad de\' I ped due t 
implementati n of different term. and 
conditions of cttl m nt ith different 
classes f employees. De pite the fa l tbat 
no agr e01en£ could be re ched with the 

edecation, ad·b d ' tment all W 0 
wa retc cd in Au u t, 1 2 effc tive fro 
1.8.19 I and 1..1.19 2 cumul lively 
ran ing from Rs. 75/-'to R. 0 /--,P. M . 
for different pay eale. 

, In view of non-revi j on of 'cl s of pay 
et . since 1973 and their di ti f ction with 
the adju tement allowance ~ranted 10 ]9S2, 



35 ,Written 4mwtrs , •. DECEMBER lq. 19 3 " WrittelJ Answers ' 36 

officers have filed a writ petition in 'the 
Supreme Court and , have inter alia prayed 
for revision of their salarie! and allowances. 
The m uer i ub-judice. 

-.: .; . 

Acqui ition of Properties Under Section 
2% of Income Tax Act 

*352. SHRI G. NARSIMHA REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fa ... t that ptovision 
made in section 296 for acquisition of 
properties which was meant to curb the 
black money has failed to achieve the 
object due to defeet in the provi ion of law: 
and 

(b) If so, whether 
thinking of amending 
details thereof? 

Government are 
the law ; if so, the 

THE MINISTER OF FINANCE (SHRl 
Pl~.A AB MUKHERJEE) : (a) No, sir. 
It is nOl a fact that the provision made in 
Section~ 269A t , 26')S (Section 296 incor-
rec;tJy mentioned in the question) for acquisi-
tion of properties has failed to achieve the 
pbject due to defect in the provision of 
law. 

(b) Doe, not arise. However, tal( laws 
are periodically reviewed and should any 
ch~ge in the relevant provisions appear 

,necessar.y, iq th~ light of the experience of 
their actual working, the Government would 
, p~Qsor ,appropriate amendments to the 
Jaw. 

Introduction of Airbus Service between , 
AgartaJa ;\nd Calcutta 

; .. tJil 

, . 'k355. SHRt AJOY BlSWAS : Will the 
Mini ter of TOURISM AND CIVIL 
,A VIA TION be pleased to state : 

(a> whether Government have any 
proposal to introduce airbus between Agartala 
and Calcutta after the completion of the new 
'runway"at Agartala Airpprt ; 
'"l, f J: .,. "" • • l I • 

• \ ~ 4 , f. ,j.. ~.. * , ' •• 

(b> whether Government are aware 
a bout the b~avy pres ure of passengers at 
Alartala Airport; and 

(c) if so, the tep , Go emment· are 
thinking to olve the problem '1 ' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TOURISM AND' CIVIL 
AVIATION (SARI AS OK GEHLOT) : 
(a) No, Sir. 

(b) and (c) Indian irlines operate one 
daily B-737 service and anotber P-27 service 
between Calcutta and gartaJa. The 
capacity provided between , Calcutta and 
Agartala is considered adequate to meet 
the existing traffic between these two 
stations. However, additional aircraft 
capacity can be inducted to operate extra 
flights fljghts, a and when necessary. 

I Rec oition of Trade Union 

*356, HRI BABURAO PARANJPE : 
Will the Minister of DEFFNCE be plea ed to 
state : 

(a) whether it i a fact that rules overn-
ing the recognition of trade Union are DO 
more in operation; and 

(b) if so, what alternative arranaements 
have been made to provide requisite facili-
ties to trade unions fulfilling the condition 
o f recognition ? 

THE MINISTER 0 STATE IN THE 
MINISTRY OF DEFENCE (SHRI K .P. 
SINGH DEO) : (a) and (b) No, Sir. ,~ 

The cU,le governing recognition of Trade 
Unions continue to be in operation. How. 
ever· this Ministry had 'decided to keep the 
requests for recognition received in abeyance 
til1 the report of the Committee of the JCM 
becomes available. This wa done to have 
a fresh look ' on the rules' for recognition of 
Trade Unions framed in 1959. 

. Coverage of vUtages by 
, Ban in eveoth ive 

tiooalised 
ear Plan 

*157,. SHRI LAKSHM:AN MALLIe 
Win· ,the Mini ter of FINANe . be plea e 
to state: 

I I,,' 

(a) whether Government have decided 
to cover all the village by nationalised 
banks in the Sev~nth Five Y car Plan; 




